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1/29 11 «2000 : Shri S.N.T Wary,counsel for the applicant,
+ Heard -14, "counsel for the applicant and
. also perused the record, Issue shoWw cause notice to the
respondents as to why a proceedlng of contempt - be not.
‘Jinltlated against them. ReSpondents shall file thelrﬂ
reply Wlthln S ix weeks from the date hereof Requls ites
to be filed within a week, '

, List agaln on 29 01,2001 for hearing
on contempt

i | V\- : 'Egg: %5t . B 4§Vﬂig'
sk (L. K.Prasad)/M (M—? (S.“arayaKV.C.

For want of time, hearing is adjourned to

12,03,2001, |
(L. JHA) M ()

SRK/

Show-cause not filed So far even though notice
wés issuyed on 8.1,2001, It has to be impressed upon
the alleged contempers that they may not be given

much time befae initiation of contempt prioceedings.
1List it for hearing on 2.5, 2001,

( {f HningTdana )/m(a)

4./ 2.5.2001.
In the light of the submissi ons made by the
counsel for the wmprx either side, list it on

18.7.2001 for hearing on 8xZx2884x contempt petition.

(LeR.K. PRASAD)/M(A) (5. NARAYAN /v.c.
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CCPAe 202/2000

" §/18,07,2001 . Shri S.N. Tiwary, counsel for the applicant.

Shri S.Ce Jha, counsel for the respondents.

N

E'The prayer of the applieant is for 1nitiation

" of contempt proceedings against the respondents for

not compifing with the direction given by the
to seQZEL the ‘claims of interest @ 18%
calculated from the crucial date of 01.,01,1987 till

" the date of actual payment.

Shfi-Jha~pointeieqp annexgpe R-1 and Re2 |
which indicated that’ the claims of the applicant
have been settled, » )

- Shri Tiwary states that even .though the i

settlement wasi‘Clw/; £4,, he would not press the-
C.B.P.A., ' .) ,

4

T There. being no cauee of action left, the
CCPA stands disposed of.
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